
BEFORE THE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 

INTERIM APPLICATION NO. 

Mr. Fidales Paulo D'souza 

Versus 

APPEAL NO. 149/2024 (WZ) 

Goa Coastal Zone 

IN 

Management Authority 

/2024 (wZ) 

...Applicant 

...Respondent 

AFFIDAVIT-IN-REPLY ON BEHALF OF 
RESPONDENT (GCZMA) 

I, Shri Johnson Bedy Fernandes, major of age, holding 

the post of Member Secretary, Goa Coastal Zone 

Management Authority ("GCZMA") i.e., Respondent 

No 2 herein, having office at 4th Floor Dempo Towers, 

Patto, Panaji, Goa, do hereby make solemn 

affirmation and state as under: 
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